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ODHPUR BENCH

e A_NO 228 229, 230 ‘231 232, 233 234, 235 236 and 237 of 2007
’ JODHPUR 'THIS: THE 19TH DAY OF SEPTEMBER, 2007 .

. CORAM: . . o EA .
" Hon'ble Mr. Kuldrp Smgh V:ce Chanrman, -
- Hon ble Mr, Taresam Lali’ Ad Qnistrative Membe ‘

.Klshna Ram S/o ShrrLachman Ram aged about 54 years Gangman under
_ Permanent Way Inspector, Lalgarh North Western Rallway, Bikaner

Division, Btkaner R/o VPO Sawantsar, Post Offlce Sudasar, District
Bikaner. :

'- e T e S R " 0A No. 228/2007
& Goverdhan S/o Shrr Jeva Jl aged about 54 years, Gangrnan under
‘,Prmanent Way Inspector Sudsar, North’ Western Ratlway, ‘Bikaner

ek \ Bh nwar Lal S/o Shri. Chotu Ram aged about 51 years, workmg as Khalasi
! .

3 /‘ under Inspector of Works at Lalgarh, Brkaner, North Western Railway,

o~ R/ 'Vmage and Post Ofﬁce Jamsar Opp Rarlway

OA No. 231/2007
Smgh aged about 49 years, worklng as

com M@? Coll
SCHE -»nikaju Singh S/o Shn Toluy_;_:
3 .51—”\{JL Porntsman under Smtron Superrntendent North Westem Rallway, Bikaner
o Division, Bikaner R/o Quarter No. E-1-C. Rallway Colony, Post Office
Sudasar, District Blkaner _ '

OA No. 232/2007
Gaurl ohankar Sfo Shra Chotu Ram aged about 46 years worklng as
Retiring Room Attendant

Railway, Bikaner Divisio! ),

N ivl-can'er‘ h/o :‘Us_:to: K| AiB‘ari, ‘Near Basant studio,
Bikaner. A B S '

“~—___ . OAMNo.233/2007.

Drwsron Brkaner R/o V P O Bemsar, Dlstnct Blkaner
i RN R, . oa No. 22912007
Ramesnwar S/o Shn Premaf‘Ramj:, aged about 52 years, Gangman under
: Pern‘ranent Way Inspecto i }Sudsar North Western Raalway, ,Btkaner'
Msxon Bikaner R/o V P O Bemsar Drstrlct ST
: SO OA No 230/2007

,n_der Statron Master Blkaner_No_rth Western



~ Surta Ram S/o Shri Bholu Ram 'aged about 48 y‘ears,' worklng as Keyman
under Inspector of Works at- Ratangarh North' Western Rallway, Blkaner
Division, Bikaner R/o V:Hage and Post Office Benlsar Dtstrict Blkaner

S ' . A OA No. 234/2007
ﬁ ‘ Sugan Smgh S/o Shri Lal Smgh aged about 50 years worklng as
. Pointsman under Statlon Superlntendent North Western Railway, Bikanerl
S Division,” Btkaner R/o Quarter No. T -6, Rallway Colony, Post . Office
e oudasar Dlstrlct Btkaner : :

OANo. 235/2007
Mala Ram S/o Shn Akha Ram aged about 52 years, workmg as Gangman
under Inspector of Works at Sudsar, North - Western Rallway, Blkaner

; ﬂ)msnon Blkaner, R/o V:Ilage and Post Ofﬁce Sudasar, Dlstrlct Blkaner

: : : OA No 236/2007
Mala Ram- S/o Shn Mohan 'aged about 48. years, workmg as Gangman

? . under Inspector of Works at’ Sudasar, North Western Rallway, Blkaner

-

b les:on Blkaner R/o Vlllage and Post Ofﬁce Sudsar, Dlstrlct Blkaner
: ‘ " . "OA No 237/ 2007

S ".......Appllcants.
: - MrY, K Sharma, counsel for the appllcant present -
» Versus
1. Unlon of Indla through the General Manager
. North Western Rallway, Jatpur
2. The Dw:snonal Personnel Ofﬂcer,
- ‘[ North Western Rallway, Bikaner. o
: e ....Respondents. .

ORDER(ORAL)
BY THE COURT

In all these Apphcatlons, the facts cause of actlon and the

|

5

l : i . rehc:f(s) prayed are snmllar, therefore they are belng dlsposed of by thls
| common order.’ ' T

| _ :
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By vnrtue ol’ these Appllcatlons, the apphcants' prayed that the

CFY 2,

, the dlfference of wa‘es along wnth lnterest and grant yearly lncrement(s)

It is: apparent that in all these. OAs appllcants were engaged on

rent dates from 1977 to 1985 - under the respondents as Casual

for grant of bemporary status In support of hls case, he has shown Para

\ & 2001 of the Manual IWthh speaks that Casual Labours on Rallway, should

: ordlnarlly be employed on open lme and project work ba5|s The learned

e

e

counsel pomts out that as per the Rallway Board s order dated 21.3.1574
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which pertams to PS No 6101 (Annex. A/3), itis the responS|b|l|ty of the

] - Admmlstratlon to brmg the Casual Labour(s) who have contmuously been
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” employed for a perlod of four months to authorlsed scale of pay and the

mdlwdual attams temporary status automatlcally and also becomes

entitled to rec:elve wages and increments in regular scale of pay. Itis

&N

further pleaded that the representatlon submltted by the appllcants to the

respondents has not been replled W|th wherem they have referred P.S.

No. 6101 also, but no reply has been recelved SO far

. 4.» | 'L’Wev,'. after hearmg the arguments of learned ‘counsel for the

[ o appllcants to some thent and WIthout gomg mto the mer:ts of the case,
{ | . fmd that it would be approprlate to gnve a dlrectlon to the respondent -

) rallways to look lnto the appllcants' O A and decide the representatlon of

————— .

respondents ‘be dlrected to grant Temporary Status and further to arrange
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at hberty to approach'thls Tnbunal A copy of the O.A. be also sent to the

e e o et st 2o e e et 7 5 g ) 4 e mets e e e

} . respondents annthh thls order
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fart Il and lil destroyec
in my pressnes cn O.L.!x:é:—(\r
under the supervision of
gection cfficer {}; as per

rdér dated 2l.é 7"}»[\(
actibo@ {Recoxa’
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